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IN THE CENTRAL ADMINISTRATIVE TRIB NAL, JAIPUR BENCH, 

JAIPUR 

Date of order: 11.03.2003 

CP No.84r2002 (OA 

S.P.Singr s/o Lala 

presentlr working 

Office, Jaipur 

No.475/2001) 

Raro r/o Plot No.7~, 

as Sub-Post Maste(, 

Satya Nagar, Jaipur 

R.S.Hotel Sub Post 

.• Applicant 

VERSUS 

Shri S.C.Dutta, Secretary to the Govt. of India, 

DepartiP nt of Posts, 

Bhawan, New Delhi. 

Ministry t Comwunication, Dak 

•. Respondent-Contemner 

Mr. C.B Sharroa - counsel for the apJlicant 

Mr. T.P Sharma - counsel for responlent-contemner 

CORAM: 

Hon'ble Mr. H.O.Gupta, Merober (AdiPinistrative) 

Hon'ble Mr. M.L.Chauhan, Mkmber (Judicial) 

ORDER (ORAL) 

This 
for the 

alleged wilful 

Contempt Petition has been filed 

disobedience of thk order dated 2.4.2002 

passed in OA No.475/200l. 

2. Heard the learned counsel for the parties. 

2 .l The contention of the learned counsel for the 

applic nt is that although a paymejt of Rs. 500/- has been 

IPade t~ the applicant but the second portion of the order 

of the Tribunal viz. the controversy should be finalised 

within six roonths, has not been complied with by the 

ent-conteroner. He further submits that si nee the 

order the Tribunal has not ben fully coiPplied with, 

they under the conteiPpt of this Tribunal. He also 

that in future also if the controversy is not 
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finali ed, the applicant shall affected and he will 

come 
' I 

the 

counsell. for 
I 
I 

court again to get I he relief. The learned 

the respondent-conte~ner subwits that this 

some more time Jecause of reference tc issue jmay take 

variouj authorities, as would be !evident from the reply. 

However, he gives undertaking to the Tribunal on behalf of 
I - I 

the r~spondent-contemner that the controversy shall be 

resol vrd within 4 months from t o~ay under inti mat ion to 

the a pl i cant and t i 11 the contrlversy is resolved, the 

nt's further dues, if aty, shall be paid in 

accord nee with the crder in the OA. 

2.2 With this undertaking, wb do not think that we 

should proceed further in this Contempt Petition. The 

Contempt Petition is, therefore, dismissed. Noticee is 

. I d 

d1~cha~~:/~/J ~ . 

(M.L.c~(;Wl~ j (H.O.GUPTA) 

Member ~ ( J) Member (A) 


